
'f central Administrative Tribunal, Principal Bench
5clai.nal.AaRLicaLtion No.s«d .i-p

New Delhi, this the 31st day of October,2001

''Hon"bli''M"rA'^T''-R'' ChairmanDxe Mr.s.A.T.Ri2vi,Member(A)
Shri Gulab Singh MehJa.
son of Shri Molar Ram

uistt.Bhiwani (Haryana)

(By Advocate: Ms.Rasmeet K.Charya)

Versu5^

1.Sports Authority of India

Applicant

2.The Regional Director
¥  Sports Authority of India

Ne^ollhr''" I-P-Estate
3.Union of India

GoverJimL?^nf''?'H^ Servicesuovernment of India,New Delhi
through its Secretary

- Respondents
(By Advocate: Shri M.K.Gupta)

Q-R-JD_E R(ORAt )

By.__Jjist.l_ce _Ash^ . Cha i rman

By the present OA, applicant has inter alia
prayed for a direction to the respondents to grant him
promotion from the post of Coaoh Grade-I to the post of
Coaoh (selection Grade) w.e.f. 1..2.2000 when his iunlors

promoted. He has also prayed for consequential
reliefs such as payment of difference of pay.

Passed on 29. 1 0.2001, applicant
hae been granted promotion to the post of coach (Selection
crade), as prayed for. shri M.K.Gupta, the learned counsel
appearing on behalf of respondents mates a statement that
the difference of salary will be paid to the applicant
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( S.A.T. Rizvi )
Member(A) ( AsIto^ Agarwal )

Chairman
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